\ 2341 TEM NO. 112 COURT NO. 2 SECTI ON Xl

SUPREME COURT CF | NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NO. 782 OF 2006

STATE OF U.P. & ANR Appel | ant (s)
VERSUS

MUKUND LAL S| NGH Respondent ( s)

(Wth appln.(s) for directions)

Wth Cvil Appeal No.3123 of 2006
(Wth appln.(s) for permission to file additional grounds)

G vil Appeal No.620 of 2007
(Wth appln.(s) for pernmission to file additional grounds and
exenption fromfiling OT.)

Civil Appeal No.1415 of 2007
(Wth appln.(s) for pernmission to file additional docunents and
exenption fromfiling QT.)

Cvil Appeal No.1416 of 2007
(Wth appln(s) for permission to file additional docunents and exenption
fromfiling OT.)

G vil Appeal No.3129 of 2007
(Wth office report)

Civil Appeal No.2974 of 2007

Cvil Appeal No.2978 of 2007

(Wth appln(s) for permission to file additional docunents, exenption
fromfiling OT. and office report)

Civil Appeal No.2994 of 2007

(Wth appln(s) for permission to file additional docunents and exenption
fromfiling OT.)

Cvil Appeal No.4374 of 2007
(Wth office report)

Date: 17/01/2008 These Appeal s were called on for hearing today.

-2
CORAM :
HON BLE MR JUSTI CE B. N. AGRAWAL
HON BLE MR JUSTICE G S. S| NGHVI
For Appellant(s) M. Rakesh Uttanthandra Upadhyay, Adv.
M. Manoj Prasad, Adv.

Garvesh Kabra, Adv.
Vi shwa Pal Singh, Adv.

For Respondent (s)

Sanj ai Kumar Pat hak, Adv.

s = 5%

Suni| Kumar Jai n, Adv.



M. P.N Qupta, Adv.

M. Prashant Bhushan, Adv.
Dr. Vinod Tewari, Adv.
M. Manoj M sra, Adv.

M. CGoodwi || | ndeevar, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

M. Rakesh U tanthandra Upadhyay, | earned
counsel for the appellants started his arguments at 3.30 p.m
and had not concluded till 4.00 p.m, when the Court rose

for the day.

The matters renai ned part-heard.

[ T.1. Rajput ] [ On Prakash ]
A R-cumP.S. Court Master



